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FORM'E'
Form of suppty of information

lRute a (iv)l

Smt. A. {iitsaria
Registrar (Judt) & pIO
Gauhati High Court

to the applicant

No.HC.)ccw- Ltlotu | 0 2- I nnDated 
tofi. september,2orTFrom

To Srl DilipKantiBhattacharjee,
C/o Digitech Computer fnfosystem,
Tribeni Comptex, 1* Floor,
NT Road Tezpur,
Sonitpur,
PIN-784001.

1

Ref: RTI application dated 31.07 .ZOt7(Regd.ID No. 158/17 dated10.08.17)

Sir,

herein below:

. (i)

Information with reference to your RTI apprication is provided

wP(c) 3670r20L4 was rast risted on 3L-g-zor7 (cause-rist
enclosed)

(ii) prease note that issuing of directions does not fail within thepuruiew of RTI Act,20O5,

Yours faithfully,

d+ h'q'r+
Registrar (Judl) & prO

\
J/
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FORM'E'
Form of supply of information to the applicant

[Rute a (iv)]

No. HC.Xfu -31?ot7l '1\ tarr
Dated \r\1 September,2017

From Smt.A.Ajitsaria,
Registrar (Judt.)& pIO
Gauhati High Court

To Sri Anjan Kumar dey,
R/o- Roop Nagar (West),
Near Shiva mandir,
PO-IndrapurrGuwahati-7g103a
Assam.

Ygur RTI apptication dated 14.08.20u(Regd. ID No.162l17 dated
16-08-2017).

Ref:

Sir,

Information with reference to your RTI apprication is provided
herein below:

a) Photo-copy of select list of the Assam Judicial Service (Grade-III) of theyear 1999 is enclosed.

b) No examination was herd in the year 2000 for appointment toAssam
Judicial Service(Grade-III).

c) Photo-copy of select list of the Assam Judicial Service(Grade-Ill) in theyear 2002 is enclosed.

9r.tLo - SsYuJG Yours faithfully,

ct 4'q'tq

P-act'-;
cv> Lc

I
I

I

q

{--*t\-?-a / +



d)c

(HIGH COURT OF ASSAM, NAGAI.AND, MIZORAM AND ARUNACHAL PRADESH)

No. HC. )C00/ 2l20L7l l4t, ,P{ft

Pry Wl W[,W

From:

Enclo: As stated above'

Dated Guwahati, 6
hSeptember,20LT

Smt' A. Aiitsaria,
Registrar (Iudl.) & PIO

Gauhati High Couft

The Counsellor(s)

^ /) fne FamilY Court, No-I
"v Guwahati

|) The FamilY Court, No-II'v 
Guwahati

p) The FamilY CourtBarPeta\-/ Dist-BarPeta
4) The FamilY Coult, Silchar

'J Dist-cachar

To:

Sub: Transfer of RTI application u/s 6(3) of the RTI Acq 2005

Madam,
A Copy of R'T'I application dated tO'04'2O17 of Smt Akshata

Ramakrishna prabhu, Drom-lg, Room No.12, IIM Ahmedabad, Vastrapur'

Ahmedabad, Gujarat-380015 received on 05'09'2017 (Registered ID No'

t75lL7)fromthesectionofficerandCAPlo,MinistryofLaw&Justice,
DepartmentofJustice,Governmentoflndiavideforwardingmemono

t5oLLlg6l2016-Jus(AU).36ldtd26.0S.lTontheabovesubjectisforwardedto

youfornecessaryaction.Theinformationmaybefurnishedtotheapplicant

directly within the prescribed time limit under intimation to the undersigned'

Incaseitdoesnotfallunderyourjurisdiction,itmaypleasebe

further transferred /forwarded,to the public Authority under sec 6(3) (i) (ii) of

RTI Act, 2005, to which the subject matter is closely connected' directly under

intimation to the aPPlicant'

Yours faithfullY,

rF 6,q,tq
Registrar (Iudl) & PIO

Memo No. HC. )OO(\, - 2l2oL7 I t1f /RrI Dated t September,2OLT
tr.

t:"rft 
Akshata Ramakrishna prabhu, Drom-10, Room No.12, IIM Ahmedabad'

Vastrapur, RhmedJad, Gujrat-3g0015. You are requested to approach the

above authority for obtaining information * e ' 1' 17

v
il

Registrar (Judl) & PTO
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FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)] 
No. HC.DW etzoLtl lg? t *rt

Dated 6+l\ SePtember,20tT

Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati HIgh Couft

To Shri Rameshwar Sharma,
Chamber No.F-308 III Floor,
Karkardooma Coutt Comptex,
Shahdara, Delhi-110032.

Ref: Forwarding letter No. L50LL19612016-Jus (AU)- 331 dtd 19.08.17

of the Section Officer & CAPIO, Ministry of Law & Justice (Department of Justice),

Government of India.

Sir,

With reference to RTI application dated 30.05.2017 received on

29.08.20L7(Reg. ID No. L7tll7) vide forwarding letter under reference, the infor-

mation pertaining to queries as requested for, is provided herein below:

Reply to query No. 4, 5 & 7: The subject matter of the queries

being replica of the one already replied vide memo No. HC.)CW -2l20l7llt9 I
RTI, dated 28.6.L7, hence no fresh reply is called for.

Yours faithfully,

,il- €.9 't+
Registrar(Judl)&PIO

V
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FORM'D,
Rejection Order

[Rule 4 (iii)]
No. HC.)oou-U2o1Z 198 / Rn
Dated lg+h SePtember,2017

From Smt.A. Aiitsaria
Registrar (Judl) & PIO
Gauhau HIgh Court

To Smt Manashi Mandal,
D/o- Nirma! kanti Mandal,
R/o- Netaji SaranirBater tal,
Meherpur, Silchar-788015,
Assam.

Ref: Your RTI application dated 07'09'2017

Madam,

With reference to your RTI application received on 12'09'2017 (Regd'

ID No. 19U17), this is to inform you that the requisite fee of Rs 10/- paid through

IPO ought to have been in favour of Registrar General' Gauhati High Court &

payableatGuwahatiasperprovisionslaiddowninRuleg(iii)oftheGauhatiHigh

Court (Right to Information) Rules, 2008'

Hence, your application is rejected for non- compliance of Rule 9(iii) of

the Gauhati High Court (Right to Information) Rules' 2008'

The IPO so forwarded by you is returned herewith'

Yours faithfullY,

dF t2'q'll
Reglstrar (Judl) & PIO

Gauhati Hioh Court, Guwahati

Enclo: 1. IPO

A
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From

To

Ref: Forwarding letter No' L5}li.|,g6l2}l6-Jus (AU) 304 dtd 17'08'17

of the Section Officer & C'APIO, Ministry of Law & Justice (Department of Justice)'

Government of India'

Sir,

With reference to RTI application dated O7'03'20L7 received on

22.08.20L7 (Reg. ID No'169/17) vide forwarding letter under reference' the infor-

mation pertainihg to queries as requested for' is provided herein below:

Reply to query No' 10' 11 & 13 : The subject matter of the queries

being replica of the one already replied' hence no fresh reply is called for'

FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)] 
No' HC')0o0/ -2l 2o'7t l$1 t RTt

Dated 12+\ sePtember' 2017

Smt. A. Ajitsaria
Registrar (Judl') & PIO

Gauhatl High Court

Shri Rameshwar Sharma,
Chamber No.F-308 III Floor,

Karkardooma Court ComPlex,

Shahdara, DelhF110032'

Yours faithfullY,

* t2'q't*
Registrar(Judl)&PIO

Gauhatiiioh Cburt' Guwahatifq
\U\



-*
IJ Pql

FORM'E'
Form of supply of information to the applicant

lRule 4 (iv)l
No. HC.DCff -2l2oL7t 200 7 nrt

Dated I 2+!L SePtember, 2OL7

Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Court

1t

From

To Shri Rameshwar Sharma,
Chamber No.F-308 III Floor,
Karkardooma Couft ComPlex,
Shahdara, Delhi-110032.

Ref: Forwarding letter No. t50tL19612016-Jus (AU)- 291 dtd 14.08.17

of the Section Officer & CAPIO, Ministry of Law & Justice (Department of Justice),

Government of India.

Sir,

with reference to RTI applications dated 07.03.2017 & 07.04,17,

received on 22.08.2017 vide forwarding letter under reference, the information

pertaining to queries as requested for vide respective applications, is provided

herein below:

No.167l17):
Reply to query No.l to 9 & 11 to 13: Not related to Gauhati High court.

Reply to query No. 10 : Information already furnished to you earlier vide

memo No. HC.)000/ -2l2oL7l 119 / RTI, dated 28.6.17 (copy enclosed)

No.168/1il:
Reply to query No.1 & 3 to 12: Not related to Gauhati High couft.

Reply to query No. 2 : Information already furnished to you earlier vide

memo No. HC.)C00/ -2120L71 119 / RTI, dated 28.6.t7

Yours faithfullY,

c+ t2 .q, q
Registrar(Iudl)&PIO

q
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THE GAUHATI HIGH COURT AT GUWAHATI
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

No. HC. xxxv - u2pL7t 2ol TnrI
Dated Guwahati, the )! lh September,20$,

Smt A Ajitsaria
Registar(Judl) & Public Information Officer
Gauhati High CouG Guwahati

To

From:

Sub:

The Public information Officer,
O/o the NE Bar Council
Guwahati-1

',:
s

Request for information under RTI Act, 2005

Sirl,

An application received bearing(ID No.189/17) dated 12.09.2017
from Sri Lungkang Ering on the above subject is forwarded to you for doing the
needful.

In case it does not fall under your jurisdiction, it may please be

further transferred/forwarded to the Public Authority u/sec 6(3) (i) (ii) of RTi Act,

2005 to which the subject matter is more closely connected, directly under

intimation to the applicant.

Enclo: ( sheets)

Yours faithfully,

+ th.q.t1
Registar(Judl) & Public Information Officer

Gauhati High Court, Guwahati^^

:::' 
Memo No. HC. XXXV - U20l7l >$L /RTI Dated l+/G.pt., ber,2Ot7
Copy for infgrmation to:

J sri Lungkang Ering, R/o-Boying village, Po-Balek, Pasighat, East

Siang District, Arunachal Pradesh. You are requested to approach the above
authority for getting the information.

* ttr,9.t7
Registar(Judl) & Public Information Officer

Gauhati High Couft, Guwahati,

x

0
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FORM'E'
Form of supply of information to the applicant

fRule 4 (iv)] 
No. HC.]cw -ztzoLt t 20 6 1 *rt

Dated l4+h sePtember ' 20t7

Smt. A. AJitsaria
Registrar (Judl.) & PIO
Gauhati Hlgh Couft

To Shri M. Sambhasiva Rao,

H. No.6-2O KalyanmandaPam Road,

Angalakuduru village,
Tenali (Mandat), Guntur,
Andhra Pradesh-Sz2zl,l

Ref: Forwarding letter No. L5OLLl96l2016-Jus (AU) -335 dtd 22'08'17

of the Se&ion Officer & CAPIO, Ministry of Law & Justice (De-

partment of Justice), Government of India'

Sir,

With reference to RTI application dated 20.t2.20t6 received on

2g.08.20L7 (Reg. ID No. L72lt7) vide forwarding letter under reference, and as

requested, the information pertaining to query no.8 is providing at herein below:

RePlv to ouelT No.8:

Extract of the relevant (i) Gauhati High court Rules (ii) civil Rules &

Orders for the Guidance of the Civil Courts and Officers subordinate to the Gauhati

High Court of Assam and Nagaland (Vol-I) and (iii) copy of Order No' 41 dated

17.hO.1OL4 are enclosed herewith.

Enclo, 4s ahove-

Yours faithfullY,

ol* U.q'14

V
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FORM.D,
Rejection Order

[Rule 4 (iii)]
No.HC.)ow-3l2lt7l 2oR 7 nn
Dated I 5 +). SePtember, 2017

From

Enclo:

Smt. A. Aiitsaria
Registrar (Judl) & PIO

Gauhati High Couft

Sri Rinku Pathak,
S/o Sri Dharmeswar Pathak,
vill-santinagar near BT college,

PO- SantinagarrPin -7 8L3t4 |
Dist-BarPeta, Assam

To

Sub Your RTI application regd' vide ID No' tg7lL7 dtd 14'09'2017

Sir,

with reference to the above, this is to inform you that the requisite

feeofRsl0/-paidthroughCourtfee,oughttohavebeenpaidbywayofcash/

demand draft / pay order & in favour of Registrar General, Gauhati High Court.

Hence,yourapplicationisrejectedfornon.complianceofRuleg(iii)

oftheGauhatiHighCouft(Righttolnformation)Rules,2008.

Court fee of Rs'10/- is returned in Original'

Yours faithfullY,

"l+ tf,.9'tf
Registra r (Iudl) & PIO

\+f
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FORM'E' g^,I ,,,
Form of supply of information to the applicant L/ l' 

"

[Rule 4 (iv)]
No. HC.)CO0/: Ll20L7 lEt 

6l RTI
Dated ^1&'September, 2017

Smt.A. Ajitsaria
Registrar (Judl) & PIO
Gauhati High Coutt

Sri Ananda Ram Das,
S/o Sri Gobinda Ram Das,
vill+Po-Panikhaiti,
Pin-781026, KamruP(M),
Assam

To

Ref: Your RTI application dated 06.09.2017

Sir,

With reference to your RTI application received on 08.09.2017

(Regd. ID No. L}Olt7), the information pertaining to queries as requested for, is

provided herein below:

Reply to query No. 1 : The information was already furnished to you

vide letter dated 16.08.2017 (Copy enclosed)

Reply to query No. 2 to 7 : Vigilance proceedings are information

confidentially held by public authority and the same is hence denied on the

ground that it is exempted from disclosure as per Section 8(t) (g) of the Right to

Information Act, 2005.

Enclo: As stated above.

Yours faithfully,

,*l- w'q 'i+
Registrar (Judl) & PIO



\* wttr

FORM'E'
Form of supply of information to the applicant

lRule 4 (iv)l 
No' HC')cw: ttzottt4)I7 nn

Dated /lSeptember, 20L'l

From Smt. A. Ajitsaria
Registrar (Judl) & PIO
Gauhati High Couft

To Sri Gautam Chakrabofi,
Vill-Bongaltola (Komartola),
PO-Majorkuri,
Pin-7811O2,
Kamrup, Assam.

Ref: Your RTI application dated 06.09.20t7

Sir,

With reference to your RTI application received on 08'09'2017

(Regd. ID No. t7glt7), the information pertaining to queries as requested for, is

provided herein below:

Reply to query No. 1, 2 & 3 : Vigilance proceedings are information

confidentially held by public authority and the same is hence denied on the

ground that it is exempted from disclosure as per Section 8(t) (g) of the Right to

Information Act, 2005.

Be that as it may, the information was already furnished to you vide

letter dated 16.08.2017, coPY of which is enclosed herewith.

Reply to query No. 4 : The Selection Board for recruitment of Grade-

IV staff in the subordinate Courts is made as per "The Assam District and

Sessions Judges Establishment (Ministerial) Service Rules, L987" and "The Assam

chief Judicial Magistrates Establishment (Ministerial) Service Rules, L987"

available at..Acts & Rules" section of the Sonitpur District Judiciary website www.

sonitpurjudiciary.gov. in

Enclo: As stated above.

Yours faithfullY,

Sl, e'q't4
Registrar (Judl) & PIO

*/
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FORM'E'
furm of supply of information to the applicant

lRule a (iv)I
No. HC.)OW

Dated

Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Couft

-2t2ol7l Llb tart
/86s.Pt mber,2oL7

tuy k{i-

From

To Shri Satish Mahor,
Indra Nagar, Rahana,
Near Puliya, Firozabad,
PrN- 283203

Ref: Forwarding letter No. t51ttl96l2016-Jus (AU)- dtd 06.09'17 of the

Section Officer & CAPIO, Ministry of Law & lustice (Department of Justice), Gov-

ernment of India.

Sir,

With reference to RTI application dated 19.08.2017 received on

L4.Og.zOLt (Reg. ID No. 196/17) vide forwarding letter under reference, the in-

formation pertaining to query nos.2 to 6 and as requested for, is provided herein

below:

Reply to query nos.2 to 6 : Separate data of cases by designa-

tion/office held is not available.

Status of cases is available at www.ghconline'gov'in

Yours faithfully,

o'1'14



t)L- ay{+

To

From

FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)]
No. HC.)coo/ -2t2oL7l 2l|4 1 xn

Dated ;f,lEeptember,20L7
Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Court

Shri Nishanth Muthusamy,
1'OlLgl4, Shanthi Nagar West,
Near EB Tower, 6th Cross,
Hosur, Tamilnadu-635109

Ref: Forwarding letter No. L50LL19612016-Jus (AU)- dtd 02.09.L7 of the

Section Officer & CAPIO, Ministry of Law & Justice (Department of Justice), Gov-

ernment of India.

Sir,

With reference to RTI application dated 19.08.2017 received on

L4.09.20L7 (Reg. ID No. 195/17) vide forwarding letter under reference, the in-

formation pertaining to queries as requested for, is provided herein below:

Reply to query: Separate data of cases by designation/office held

is not available.

Status of cases is available at www.ghconline.gov.in

Yours faithfully,

c* $ 'q t'7

Registrar(Judl)&PIO
Gauhati High Couft, Guwahati
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FORM'E'
Form of supply of information to the applicant

[Rule 4 (iv)]
No. HC.)ooo/ -2tzLL7t l')v tsrt

Dated 76lh SePtember,20LT

Smt. A. Ajitsaria
Registrar (Judl.) & PIO
Gauhati High Couft

To Shri Harpal Singh Rana,
A-Irvillage-KadiPur,
Post-Kadipur,
Delhi-110036

Ref: Forwarding letter No. L51tLlg6l2016-Jus (AU)- dtd 02.09.17 of the

section officer & CAPIO, Ministry of Law & Justice (Department of Justice), Gov-

ernment of India.

Sir,

With reference to RTI application dated 14.08.2017 received on

t4.og.2oL7 (Reg. ID No. Lg4tL7) vide forwarding letter under reference, the in-

formation peftaining to query nos.7 to 9 and as requested for, is provided herein

below:

RePIY to query nos. 7: Yes.

Reply to query nos. 8 & 9: Regarding Procedure and fee etc has

been notified in The Gauhati High Court (Right to Information) Rules, 2008 avail-

able in the Gauhati High Couft's official website www.ghconline'nic'in

Yours faithfullY,

#t tg'1 tt
Registrar(Jud!)&PIO
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FORM'E'
Form of supply of information to the applicant i/

[Rule4(iv)] ath
No. HC.)oOo/ -2l20l7llt.J : lRTt

Dated plf September,ZOLT

Smt. A. Ajitsaria
Registrar (Judl.)& PIO
Gauhati High Couft

To Shri Dhirendra Kumar,
Flat No-04, Prantosini Apaftment,
Near Timpany ICSE, CBM Compound
Pin 530003
A-f -

Ref: Forwarding letter No. L50LL19612016-Jus(AU)-dtd 31.08.17of the

Section Officer & CAPIO, Ministry of Law & Justice (Department

of Justice), Government of India.

Sir,

With reference to your RTI application dated 08.08.2017 received

on 19.09.2017 (Reg. ID No.199/17)vide forwarding letter under reference, the in-

formation pertaining to queries and as requested for, is providedherein below:

Reply to queryno. a. :Number of pending cases (Civil & Criminal) as on 01.08.2016

Cases pendinq In Sub-ordinate C.ourts

Gauhati High Court Number of (Civil)cases pending

as on 01/08120rc

Number of (Criminal)

cases pending as on

0110812016

Principal Seat 2L258 5037

Kohima Bench 442 32

Aizawl Bench 339 24

Itanagar Bench 870 95

Total 22909 s178

States Number of (Civil) cases pend-

ing as on 01/08/2016
Number of (Crimi-

nal)cases pending as on

0110812016

Assam 676L9 191195

Nagaland L774 2486

Mizorarn t974 2275

Arunachal Pradesh 1657 8093V



Gauhati High Court Number of (Civil)
cases pending as
onO1/08/2017

Number of (Criminal)cases pending

as on 0U08/2017

Principal Seat 2189s 5559

Kohima Bench 318 30

Aizawl Bench 330 32

Itanagar Bench 1094 79

Total 23637 5700

Reply To query no. d.

Cases pendino In Sub-ordinate Courts

Reply to query nos. b, c, e &f : Information not available and hence could not be

provided. Prediction does not fall within the purview of RTI Act, 2005.

Yours faithfully,

T 2o 'Q.tT
Registrar(Judl)&PIO

Gauhati Hioh Court, Guwahati

States Number of (Civil) cas-

es pending as on

0u08/2016

Number of (Criminal) cases pending

as on 01/0812017

Assam 67636 207019

Nagaland 1895 2952

Mizoram 2298 2829

Arunachal Pradesh 2795 8356
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FORM'E'

Form of supply of information to the applicant

IRule a (iv)]
No. HC)0Cff -2120771 A1( /RT

Dated 2616- September,lOLT
From Smt, A, Ajitsaria

Registrar (Judl.)& PIO
Gauhati High Court

To Sri Kamal Kishor Mehta,
403, Peninsula Heights,
C.D. Barfiwala Lane, Juhu Galli, Andheri-(W),
Mumbai-400058

Ref: ForwardingletterNo.L50lu96l20l6-Jus(AU)-321dtd29.08.17ofthe

Section Officer & CAPIO, Ministry of Law & Justice (Department of Justice), Gov-

ernment of India.

Sir,

With reference to RTI application dated 29.08.20L7 received on

05.09.2017(Reg. ID No. 777117)vide forwarding letter under reference,and as re-

quested, the information is givenherein below:

Reply to query No. 1: The Judgment dated 2L4.2014 of the Hon'ble

Supreme Court of India was duly circulated amongst all the District Court immedi-

ately after receipt of the same from the Hon'ble Supreme Court of India in the

month of May,20L4

Reply to query No. b, c, d : Separate Guidelines/standard operating

procedures only for cases u/sec 138 of Negotiable Instruments Act has not been

issued.

Yours faithfully,

{# >o'1't7
Registrar(Judl)&PIO

Gauhati High Couft, Guwahati
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FORM'E'
Form of supply of information to the applicant

lRule 4 (iv)l
No. HC.)OCW- Uzog I Xl'h *n

Dated SePtember,;1olF, 2017

To

From Smt.A. Ajitsaria
Registrar (Judl) & PIO
Gauhati High Court

Smt Ankita Surabhi,
R/o- 2nd Floor, left Entrance,
B-5, lajpat Nagar-III,
New Delhi -LLOO?4

Ref: Your RTI application dated 29.08.2017

Madam,

with reference to your RTI application received on 08.09.2017

(Regd. ID No. 190/17),the information pertaining to queries as requested for, is

provided herein below:

RePIY to query No. l:Yes.

Reply to query No. 2: Number of meeting held by the

Committee in the past 4 years ie 20L4'L7 = L3

Reply to query No. 3 : The data being voluminous you may

inspect the minutes of the meetings held by the Juvenile Justice Committee

during any office working days of the Gauhati High Court (Principal seat) with

prior written intimation to the undersigned.

Yours faithfullY

*[ 2o.e'r7
Registrar (Judl) & PIO

Gauhati High Court. Guwahati
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To

1*
FORM'E'

Form of supply of information to the applicant' 
[nute a (iv)] 

No. HC.)0o0/ _6lzoL7l yl') ty
Dated ry6tn SePtember ' 

20t7

Smt.A.Ajitsaria,
Registrar (Judl.) & PIO

Gauhati High Coutt

Sri Raiib Biswas,
R/o Ulubari, JanaPath Lane,

Guwahati-7.

Ref: RTI application dated 12'09'2017 (Regd' ID No' L93ll7 dated

t2.09.20L7)

sir' 
with reference to your RTI application referred above, copies of detail

ACRreportinrespectofyourselffortheyear2013,2o!4,2015&2016,are

enclosed herewith.

Enclo:( {'Psheets)

Yours faithfullY,

tl zo' 1't4



i.
l.
i

fiy( -*{-

FORM'D'
Rejection Order

lRule 4 (iii)l
No. HC.)c00/-Ll2oL7l 220 / Rn

Dated 25+t SePtember,z0lT

From Smt.A. Ajitsaria
Registrar (Judl) & PIO
Gauhati High Coutt

To Shri ShriYam GuPta,
Vidhi Centre for legal PolicY,

D-35% Lower Ground Floor,
Defence ColonY,
New Delhi'110024

Ref: Your RTI application dated 19'09'2017

Sir,

with reference to your RTI application received on 25'09'2017 (Regd'

ID No. [O3lt7),this is to inform you that the requisite fee of Rs 10/- paid through

Ipo ought to have been in favour of Registrar General, Gauhati High coutt &

payable at Guwahati as per provisions laid down in Rule 9(iii) of the Gauhati High

Court (Right to Information) Rules, 2008'

Hence,yourapplicationisrejectedfornon.complianceofRuleg(iii)of

the Gauhati High Court (Right to Information) Rules' 2008'

The IPOs so forwarded by you is rett'rned herewith'

Enclo: 1. IPO

Yours faithfullY,

tll zslnf tl
Registrar (Judl) & PIO-

Gauhati High Court' Guwahati

I
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From Smt. A. Aiitsaria
Registrar (Judl.) & PIO
Gauhati High Coutt

Shri Rameshwar Sharma,
Chamber No.F-308 III Floor,
Karkardooma Couft ComPlex,
Shahdara, Delhi-110032.

To

Yo{f

Ref: Forwarding letter No. L5}tLlg6l2016-Jus (AU)- 319 dtd 23'08't7

of the section officer & QAPIO, Ministry of Law & lustice (Department of Justice),

Government of India.

Sir,

WithreferencetoRTlapplicationdated2T.os.20lTreceivedon

30.08.2017 (Reg. ID No.173l17) vide forwarding letter under reference, the infor-

mation pertaining to query nos. 1 & 38 as requested for, is provided herein be-

low:

Reply to query No. 1: The subject matter of the queries being replica of

the one already replied vide memo No. HC.n00/ -2l2Ot7lLl9/RTI, dated

28.6.17(copyenclosed),hencenofreshreplyiscalledfor'

ReplytoqueryNo.33:NotrelatedtoGauhatiHighCourt.

Yours faithfullY,

d[- >sft ln
Registrar(Judl)&PIO


